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OA.985/99" ' dt.7-7-99

Order

Oral order (per Hon. Mr. P, Rangarajan, Member (Admn.))

Heard Mr, Suresh Bodge for Mr. K,L.N. Rao for the
applicant and Mr. V. Vinod Kumar for the respondents,
1. The épplicant herein isTEaughter of one D. Dasarath
who died in harnsss as Boot-maker under Respondent-l. From
Annexures I & II it appears that the applicant had been
given the final settlement of her father on the basis of the
authorisation given by her brother to receive the final
settlement but we ar#ﬁot sure whether the applicant {s the
only heir to receive the final settlement, That is ﬂot a
point for consideration in the OA.
2. The applicant had submitted a representation dated
24-6-1999 (Annex,.III) reguesting the respondents to appoint
her on compassionate grounds. Though the applicant submits
that earlier on 26-6-1998 she _had submitted a representa-
tion for the same relief we de not come to a decisiye
conclusion that it was submitted in 1998. Be that as it may,
we are of the opinion that the respondents should dispose of
her representation in regard to her request for compassionate
ground appointment in accordance with law.
3. In the result the 0A is disposed of dirécting the
respondents to dispose of her representation dated 24-6-1999
in accordance with law within a period of two months from
the date of recéipt of copy of the judgement.

4. The OA is disposed of at the admission stage. WNo cCosts,

ember (Judk.) Member (Admn.)

q"-]IQ$
Dated : July 7, 99

Dictated in Open Court
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